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Fer the gpplicants s Mr, B, Mukherjee, counsel

Fer-the ﬁ’ppﬁ?ﬁ@@n Dr, R.,G, Ragm, counsel
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This M.A, has been tiled by the respondents ot Oed. ...

.‘ for fixing an early date of hearing,

2; In the erder dated 29th of J ux;el, 1999 it was directed

that the applicantGpuld file an application for smendment

in the prayer portion of the .0.:2\. Hewever, ne such appiiCation

has yet been filed, | -

3. | Let the O.A. De listed en 7.10,2002, - The M.A.N9,250

of 2002 stanas dispesed ef.
A
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